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IN THE CENTPAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH,JAIPUR.
* * %

Date of Decisicn: 07.4;98

Sunil Kumar Pacherwal s/o Late Shri Gaurishanker Pacherwal r'c 29, chanwaria
Marg, U'ile-ke-neeche, Furani Basti, Jaipur.

... Applicant

Versus

1. Union of India through the Controller and Auditor General, Ministry oi

Finance, llew Delhi. '
2. The Accountant Generai, Rajasthan, (A.G.0ffice), PBhagwan Dass Road,

- Jaipnr. ‘
3. Sr.Acccunts Officer (Adm.-1), A.G.0ffice, Rajasthan,.Jaipur.
‘ .+« Respondents

CORAM:

HON'BLE MR.GOPAL ERISHNA, VICE CHAIRMAN
For tﬁe Applicant ees Mr.M.B.Zharma
For the respondents «»« Mr.Javed Choudhatry

ORDER

PER HON'BLE MR.ZOFAL FRISHNA, VICE CHAIRMAN

Applicant, Sunil Kumar Pacherwal, has filed this application under
Secticn 13 of the Administrative Tribunals Act, 1935, praving for appointment

ag a fafai laramchari or to a Group-D post on compassionate grounds.

2. Heard the learned counsel for the parties. Connsel for the rarties have

agreed to this matter being dispcsed of at the stage of admission.

3. Applicant's case is that his father, late Shri Gaurishanker Facherwal,
was a Safai Raramchari in the office of the Acc-untant General, Fajasthan, at

a9

Jairur, and he expired while in service on 25.1.94 after having rendered 32

“years of service. It is stated that the deceased empliovee was the only bread

earner in the family arnd on his death, the family fell in troukle and felt
immediate need of financial help by way of appointment of'any memter of the
family, on compassicnate basis.  The widow of the deceased employee moved an
application on 22.2.94 in this behalf. She was infcrmed vide letter dated
22.9.54 that due to certain administrative reascns, the matter of appointment
ancompassionate grounds cannot be considered. Another application was moved
ky the applicant on 18.10.94, vide Annexure A-2, rvecuesting therein ifor
appointment on conpassiconate considerations since the familv was in distress.
The applicant was called icr an interview on 16.10.95, vide Annexure A-4, dated

11.10.25, Eknt the consideration of the matter was deferred since certain

Cﬁagﬁj’particulars of the members of the family »f the deceased with reasons as to why



®

the members stated earlier 3id not tally with the oificial reccrd were fequired
to ke furnished by the applicant. The remuisite particulars of his family were
furnished by the applicant vide his letter dated 20.12.35%, &t Annexure A-&. It
iz stated Ly the respcondents that the applicant wasz called for an interview on
16.10.25, He was interviewed cn that date and it was found that there was a
discrepancy in the declaration made by the applicant in the applicaticn form
regarding.details of the family members as conpared to those declared by late
Shri Gaurichanker Pacherwal in his service record. It is also stated in the
reply that after an informaticn was scught from the applicant on the vocation
of the eldest son of the deveazed employee, the widow of the deceaaed‘employee
had stated in her reply dated ©.5.9% that her eldest =on was employed in the
Nagér Nigam and that he was not supporting her family for a long time.

4, In the circumstances, the present application is disposed of, at the
stage of admission, with a direction te respondent No.2 to consider the
applicant's case for appointment on compascionate grounds as a Zafail Faramchari
cr to any other Sroup-D post aiter verifying the relevant data and facts ae per
ruleg, instructions and quidelines on the subject, within a fperiod of six
menths frem the date of receipt of a copy of this order. The interim direction

issued on 12.3.98 stands vacated. No crder as to costs.

(eoPAL FRISHNA)
VICE CHAIRMAN
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